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ed to refer to the reply given to
Starred Question No. 640 on the 24th
August, 1966 and state:

(a) whether the report of the Study
Group for setting up of a Wage Board
for the Film Industry has since been
considered by Government; and

(b) if so, the decision taken there-
on?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) Yes, Sir.

(b) Tt is proposed to set up a Wage
Board for the film industry in pur-
suance of the recommendations made
by the Study Group.

Petro-Chemical Complexes

2106. Dr. Ranen Sen: Will the Min-
ister of Petroleum and Chemicals be
pleased to state:

(a) whether any agreement has
been arrived at with any foreign firm
for establishing any Petro-chemical
Complex; and

(b) if so, the details thereof?

The Minister of Petroleum and
Chemicals (Shri Alag ): (a) No.

o

(b) Does not arise.

Grievances Body in the Universities

2107. Shri D. C. Sharma:
Shri Harish Chandra Mathur:

Will the Minister of Education be
pleased to state:

(a) whether the desirability of hav-
ing a Grievances Body in the Univer-
sities throughout the country on the
pattern of Rajasthan, Jodhpur and
Udaipur Universities to tackle student
rebe'liousness has been considered;
and

(b) if so, the results thereof?
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The Minister of Information and
Breadcasting (Shri Raj Bahadur) (a)
and (b). The Conference of Vice-
Chancellors and educationists held in
October, 1966 considered the question
of setting up of Advisory Councils of
teachers’ and students’ representa-
tives on the lines recommended by
the Education Commission. The Con-
ference recommended that immediate
action should be taken to set up a
suitable machinery for discussing
periodically and regularly with the
students their needs so that remedial
action, wherever possible, is taken
expeditiously. This recommendation
has been communicated to all the
universities.

"Coal Mines Provident Fund Scheme

2108. Shri P, R. Chakraverti:
Shri B, K. Das:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) the number of Coal mines and
ancillary organisations covered under
the Coal Mines Provident Fund
Scheme and the total number of sub-
scribers during 1965-66;

(b) the total sum outstanding in the
books of the office against the default-
ing employers; and

(c) the steps taken to recover the
samre and the nature of penalties im-
posed on the defaulters?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) (i) Coal mines and antillary or-
ganisations covered upto August, 1966
—1,287.

(ii) subscribers during 1965-66—
4,38,365.

(b) Rs. 2,98,78,880 as on 31-3-1966.

(c) (i) Certificate cases for the re-
alisation of a sum of Rs. 1.49 crores
were pend'.'mg in courts on 31-3-1966
while on the same date, other action
by way of issue of reminders and





